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No. 17672y XVII-V-1-1{KA)30-2002
Dared Lucknow, September 17, 2002
IN pursuance of the provisions of claiise (3) of Article 348 of the Constitution, of India,the
Governor is pleased to order the publicarion of the following English translation of the Karagar (Uuar
Pradesh Sanshodhan) Adhnivam. 2002 (Lhear Pradesh Adhnivam Sankhya 16 of 2002) as passed by the
Utiar Pradesh Legislature and assented to by the Governor on September 13.2002:~

THE PRISONS (UTTAR PRADESH AMENDMENT) ACT, 2002
{ U.P. ACTNo. 16 05 2002)
[As passed by the Ulttar Pradesh Legislature)
AN
ACT
Jurther to amend the Prisons Act, 1894 in its application 1o Uttar Pradesh.
IT Is HEREBY enacted in the Fifty-third Year of the Republic of India as

follows :— )
Short titlc and 1. (I) This Act may be called the Prisons (Uttar Pradesh Amendment)
extent Act, 2002. . ‘ -
(2) 1t shall extend to the whole of Uttar Pradesh.
Inscriion of new 2. After section 36 of the Prisons Act, 1894, the following section shall be

section 36-A in Act

A inserted, namely:—
no. IX of 1894 ed, namely

. . U

**36-A(!} Every convicled criminal prisoner employed for labour in a °
Remunerztion

of Prisoncrs "

get such remuneration as may be prescribed by the State Government:

prison and working satisfactorily shall be entitled 10

Provided that” out of the amount payable to a convicted criminal
prisoner under this sub-section, an amunt not exceeding 20 per cent thereof
shall be deducted and be paid as compensation to the deserving victims of the
offence committed by that prisoner. .

(2) All deductions made under sub-section (1) shall be credited 10 2
common fund to be created for the purpbsg. )

(3) The creation of the fund, credit of amount therein @nd the operaticn
thereof shall be repulated in such -manner as may be prescribed.”

By order,
R. B.RAO,
Sachiv,

" STATEMENT OF OBJECTS AND REASONS )
The Hon'ble Supreme Court has in its decision dated 24.09.98 in Criminal Appeal No. 308 of
1986 State of Gujrat & Others Vs Gujrat High Court directed that the prisoners who are emploved for
labour shall be paid remuneration therefor and a portion of such remuneration be paid 1o the deserving
vietims of the offence committed by such prisoners and recommended that the State Government may
make Jaw in this regard. Accordingly it has been decided to amend die Prisons Act, 1894 (Act no. 1X of
1894) in its application 1o Uttar Pradesh to provide for,~
{u} paymenl of remuneration to all convicted criminal prisoners employed fer kbour i o
prison :
(b} deduction of a portion of reimuneration not exceeding twenty per cent and its pay:ment to
the deserving vietims as compensation ;
fej ereation of a conumon fund for credit of ammount be deducted and its operation.
The Prisons (Uttar Pradesh Aiendment) Bill, 2002 is introduced accordingly.
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No. 819(2) /LXXIX-V-1-21-1-ka-34-2020
Dated Lucknow, August 25,2021

IN pursuance of. the proyisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Karagaar (Uttar

266 RPH Karagar 2021 datal | adhiniyam fol. 2021




4

SR WY AN TIE, 25 3T, 2021

Pradesh Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 30 of 2021) as passed by the
Uttar Pradesh Legislature and assented to by the President on August 9,2021:

Short title and
extent

Amendment of
section 3 of
Act no. 9 of 1894

Amendment of
section §

Insertion of new
sections 42A and
42B

THE PRISONS (UTTAR PRADESH AMENDMENT) ACT, 2020
(U.P. Actno. 30 of 2021)
|As passed by the Utiar Pradesh Legislature]
AN
ACT
fyr!her to amend the Prisons Act, 1894, in its application to Uttar Pradesh.

. IT Is HEREBY cnacted in the Seventy First Year of the Republic of India as
foliows - ’

1. (1) This Act may be called the Prisons (Uttar Pradesh Amendment) Act,
2020. '

{2) It extends to the whole of Uttar Pradesh.

2. In section 3 of the Prisons Act, 1894 hereinafter referred to as the
principal Act —

(a) in clause (1), in sub-clause (b} for the words and figures “section

541 of the Code of Criminal Procedure 1882 (10 of 1882)" the words and

figures “section 417 of the Code of Criminal Procedure 1973 (Act no. 2 of
1974y shall be substituted ,

(b) in clause (3) for the words and figures “the Code of Criminal
Procedure 1882 (10 of 1882)" or “under the Prisoners Act 1871 (5 of 1871)"
the words and figures “the Code of Criminal Procedure, 1973 (Act no. 2 of
1974) or under the Prisoners Act, 1900 (Act no. 3 of 1900)” shall be
substituled ;

(c) in clause (7) for the words “to Deputy Inspector General of Prisons,
includes such Deputy Inspector General” the words “to the Additional
Inspector General of Prisons and the Deputy Inspector General of Prisons,
includes such Additional Inspector General of Prisons and Deputy Inspector
General of Prisons” shall be substituted ;

‘3. In section 5 of the Principal Act in sub-section (2) for the words “Deputy
Inspector General of Prisons” the words “to the Additional Inspector General of
Prisons and the Deputy Inspector General of Prisons” shall be substituted ;

4. Afier scction 42 of the Principal Act, the following sections shall be
inserted, namely :— '

“42 A. Notwithstanding anything to the contrary in any other provision of

Prohibition of certain this Act, the possession or operation of a wireless
device by prisoner or L . . .
entesing of an imperson communication device by any prisoner and the entering of

as for any impersonator in a prison shall be prohibited.
Explanation :— for the purposc of this section ,—

(a) the words “wireless communication device” shail include mobile phone,
wi-fi, Bluetooth, near field communication (NFC), tablet, personal computer,
computer, laptop, palmtop used for the communictions like verbal, non-verbal,
internet, general packet radio service (GPRS), e-mail, short message service (SMBS),
multimedia message service (MMS) or any such equipment such as mobile sim
(Subscriber Identification Module or Chip etc.) which may be used for any similar
purpose.
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(b) The word “impersonator” means a person who enters premises of ar_"
prison with a photo, name, address or any otheftidentity particulars and on verlﬁcanon; o
of whose all or any one of such particulars are found to be false.

“42B., Whoever contravence the provisions' of section 42A shall on.
Punishment for  Contravenes be liable to be punished with imprisohment which
contravention of  shall extend up to three years and with fine which shall extend

_ section 42A up to twenty five thousand rupees or with both :

Provided that if any prisoner is found using the wireless communication -
device for attempting, abetting, conspiring or committing an offence inside or
outside the jail premises and as a consequence there of an offence is commitied,
he/she shall on conviction be punished with imprisonment for a term which shall -
not be less than three years and shall extend up-to five years, or with fine which
shall not be less than twenty thousand rupees. and shall extend up-to fifty
thousand rupees or with both.”

5. For section 43 of the Principal Act, the followmg section shall be Amendment of
substrtuted namely - section 43

“43. Offences under section 42B to be cognizable and non-

Cognizable and  bailable;
non-bailale '
offence , 3 R

. Offences under sectlon 42B shall be cogmzab]e and non-bailable.”

STATEMENT OF OBJECTS AND REASONS

The Prisons Act, 1894 has been enacted to pfovide for the safe and secure custody of
prisoners, their maintenance, admission and release, health, labour, punishment for jail offences '
to maintain jai} discipline and duties of officers at various levels. Instances of usage of mobile

- phones and wireless devices by the prisoners and entering of persons by impersonation have been
frequently noted. Therefore, it had been decided to amend the said Act in its application to the

State of Uttar Pradesh to provide for stringent provisions for the possession and usage of mobile
phones or other wireless devices and to provide adequate punishment for impersonator entering
into Prison-on the basis of false identity.

- This Prisons (Uftar Pradesh Amendment) Bill, 2020 is introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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